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Feg-ATTAT YG2T EErd RATHA

ADMINISTRATION OF UNION TERRITORY OF LADAKH

ToTEg fIATaT

g

(N

degrd, 20 faFey, 2023

FLAT. 77- 7 3N FeAR o TorEd MO, 1996 H 4Ry 6 &1 3TUNT 4 & Ws (T) (
1939 §.) (Had 1996 @1 fafaws wear XIl) & |y ufsd s 3R HAR Teles ifafaas 2019
(2019 =1 JfafTs FEAT 34) & GRT 98 EIRT Ued LARFAAT HT TAT R gC, AR 0 FIY A A
Tl el A3 F HUHAT FXA g, TG TsT W@ & IRISII TAGEaRT TS
afa, AAeT 9 faHeET @ SE iR AR Teed fUfadA, 1996 & gauEl & dgd od
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AHE AT AT 1 AT & Forarg 3R AU & 3T § AR IgFd, Y Ao oegrd &
afaar veret X gl

AT 3USAIT degrd & e & IR
PAWAN ety
KOTWAL e
(1. gaeT SIdard, ATETTH)
FAEPR g Tl Ifg, Iered [aemer

"&ar. D/37/2023 festrer: 20.09.2023
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REVENUE DEPARTMENT

Notification
Ladakh, the 20" of September, 2023

S.0. 77.— In exercise of the powers conferred by section 98 of the Jammu and Kashmir Reorganization Act,
2019 (Act No. 34 of 2019), read with clause (a) of sub-sections 4 of section 6 of the Jammu and Kashmir Land
Revenue Act, 1996 (1939 A.D.) (Act No. XII of Samvat 1996), and in supersession of all previous notifications
issued in this regard, the Lieutenant Governor of Union territory of Ladakh hereby confers the powers of the
Divisional Commissioner, Union territory of Ladakh, to the Administrative Secretary, General Administration
Department, Union territory of Ladakh for the purpose of hearing and disposing of such cases or classes of cases
under the provisions of the Jammu and Kashmir Land Revenue Act, 1996.

By Order of the Hon'ble Lieutenant Governor.

PAWAN oo
KOTWAL %554 50
(Dr. Pawan Kotwal IAS)
Adpvisor to the HLG/ Administrative Secretary Revenue,

No. D/37/2023 Dated: 20.09.2023
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“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal
consequences and also for any other misrepresentation etc.”
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